
 
No. 11/13/2020 Th.II 

Ministry of Power 

Government of India 

Shram Shakti Bhawan 

New Delhi-110001 

Dated 28th March 2020 

To, 

1. All the State/UT Secretaries of Power, 

2. All District Magistrates of all States, 

3. All Police Commissioners/ Superintendent of Police of all States, 

4. All CEOs of Urban Local Bodies (ULBs) of all States. 

 

Subject: Essential operation of power generation utilities and 

permission for material movement needed by them during the 

nation-wide lockdown for COVID-19 outbreak - reg. 

 

In continuation to this Ministry’s even number letter dated 

25.03.2020 (copy enclosed) and with reference to Ministry of Home Affairs 

Order No. 40-3/2020-DM(I)(A) dated 24.03.2020  regarding lock-down in 

all parts of the Country for a period of 21 days with effect from 25.03.2020 

to contain COVID-19 in the Country.  

2.  For generation of power, supply chain of coal needs to be maintained 

continuously. In addition to coal there are other critical inputs like 

Chemicals including Acids, Caustic Soda, Gases etc., LDO / HFO and other 

consumable items. Many of these inputs are required during the lockdown 

period as the existing stocks will not last till lifting of the declared lock down 

period.   

3.  In view of above, it is requested that no restrictions may be imposed on 

production & movement of critical materials like coal, chemicals, gases etc. 

and intermediate or finished products to or from such power plants.  

4. The List of major Critical items including Chemicals & consumables for 

Power Plants which require inter-state / intra-state movement are 

mentioned as below. This list is not exhaustive and the items shall be 

certified by the respective power station authorities. 
























